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A jRE THE HON'BLE NATIONAL GREEN TRIBUN/

@ KULL . PRINCIPAL BENCH, NEW DELHI

" ORIGINAL APPLICATION. 595/2022

’ N | N THE MA j:]:!ZER OF:
‘SR PRINVY
SARITA SINGH ... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)

RESPONSE TO THE AMICUS CURIAE’S REPORT ON BEHALF OF

DISTRICT MAGISTRATE, MEERUT- RESPONDENT NO. 4 IN

COMPLIANCE OF THE ORDER DT. 19.03.2026 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Vijay Kumar Singh, aged about 55 years, S/o Shri Parmanand Singh, posted

as, District Magistrate Meerut, do hereby solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with
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2. That1, state that the contents of this reply have been drafted by my counsel on
my instructions, and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom.

3. That the Hon’ble Tribunal vide order dated 19.03.2026 issued the following
directions:
“1. Additional affidavit dated 22.01.2026 has been filed by DM, Meerut.
2. Respondents no. 1, 2, 3 and 4 are directed to file their responses to
observations and recommendations made in the report of the Learned Amicus
Curiae within one month.

3. List on 08.05.2026 for further consideration.”

4. That in compliance of the aforesaid order, the present point-wise response is
being filed with respect to the recommendations in the inspection report dt.

16.10.2024 submitted by the Learned Amicus Curiae.

POINT-WISE COMPLIANCE REPORT

i. Para 8 of the Report of Learned Amicus Curiae - “8. The Tehsil staff,

i Lekhpal in particular, informed that for calculating the area under
bl 2 . ) :
(}%ﬁ?;i%; }aﬁcpaaon as a “Basti” they had taken into account the actual

"% 3L
A 4! .L‘J’@"cy“ 1 P

( k&ig‘ﬂpted area and the same does not include the area being used as a
ey ’
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courtyard / within the boundary of each house, demarcated by temporary

Sfencing / hedging / green, as noticed earlier.”

- That with respect to the observation that the Tehsil staff considered only the

constructed area for calculating the extent of occupation of the “Basti”, it is
submitted that in Village Nangla Gosai, Pargana Kithore, Tehsil Mawana,
Khasra No. 569 (area 39.1150 hectares) and Khasra No. 572 (area 14.8840
hectares), Bengali families are residing over an area admeasuring

approximately 1.950 hectares in the form of kutcha and pucca houses.

. That it is further submitted that proceedings under Section 67 of the U.P.

Revenue Code, 2006 have already been initiated and eviction action has been

undertaken against illegal encroachments.

. That during the course of eviction proceedings, only permanent constructions

were taken into account for the purpose of measurement and removal.

That the areas surrounding the houses, consisting of temporary fencing, grass,

—shrubs, trees and other vegetation, are not permanent in nature and do not

&y v f"'éonsﬁﬁytga\h;gally recognized constructions.
G i o
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9. That it is pertinent to submit that no ownership or possessory rights ar€ being

claimed by the Occupants over such temporary open areas, courtyards, or

vegetation.

ii. Para9 of the Report of Learned Amicus Curiae — “9. It is observed that

the open green area on the other side of the house appears to be
accessible by the concerned house. Therefore, this area, though without
any standing crops, as also the slightly far away area where there is a
man grove with visible Banana plantation and some medium height
plants, which on the date of inspection was inaccessible, also possibly
appears to be under the control of the residents of the “Basti”. This area
needs to demarcated, measured and necessary plantations made by the

Forest Department or District Administration, as the case may be.”

10.That with respect to the observation regarding the open green area and alleged
accessibility/control of the residents, it is submitted that the lake area situated

adjacent to the habitation has remained vacant for approximately the last two

years.

,}I‘f’ha{p}) agricultural activity or cropping is presently being undertaken on the

A ~_§ )

57V amid lake land.
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12.That as regards
eb
anana plants obseryed during inspection, it i8 submitted

that such '
plants ar e
€ not the result of any fresh plantation activity by the
residents.

ke Tha previously existing banana plantations were removed during the process
of encroachment removal; however, due to the regenerative nature of banana
roots, certain plants have regrown naturally. That the said regrowth is
incidental and no ownership or cultivation rights are being exercised over the
same by any of the residents. That it is further submitted that at present no
fresh plantation, agricultural activity, or horticulture is being carried out in the

said wetland area.

14.That regular and surprise inspections are conducted jointly by the Revenue
Department and Forest Department to ensure that the ecological character of
the wetland is preserved and no fresh encroachment or cultivation takes place.

Copies of the photos of the inspections is annexed herewith s ANNEXURE

R-1.

7 7wy /4 1/
\ €3 S ~of tite “Bastz ” be got measured by a drone. This would be relevant as this
s, 455 ] //r ,))%/
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area spreadys 0
WUS over se . ’
Several acres qng it continues to be visibly encroached.

If after a j
ue y 1 ,
erification no person is found to be residing in any house,

then possessi j
Possession thereof be resumed by the Administration The District

Administration and/or the Forest Department, in whose jurisdiction the

area falls, may be directed to verify this factual position and then place

on record the total area which is still under encroachment on the left side
of the Kuchha Raasta. It needs to be ensured that after survey, no further

construction, whether of temporary or permanent nature, be allowed to

come up.

11. The relocation of the residents of the “Basti” merits to be expedited
by the Administration as the case has been pending before this Hon’ble
Tribunal since the year 2022. It is obvious that with passage of time the

number of residents of the “Basti” would have and continue to increase

further.”

15.That it is submitted that the Hon’ble Tribunal vide order dated 11.07.2023 had

directed identification, demarcation, removal of encroachments and protection

of the lake area. That in compliance thereof, demarcation exercise was carried
0TA L
S vh KO

/ 2 ;1 jDZfl, which revealed that in Village Nangla Gosai, lake land bearing
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annexed herewith as ANNEXURE R-2,

16.That such encroachment was in the form of agricultural use as well as

residential occupation by Bengali families.

17.That out of the total encroached area, 69.5380 hectares of land under
agricultural encroachment has already been cleared and restored. That with
respect to the remaining 1.95080 hectares under residential occupation,
eviction proceedings under Section 67 of the U.P. Revenue Code, 2006 have

been completed.

18.That with regard to certain houses found locked during inspection, it is
submitted that the occupants are daily wage labourers who temporarily

migrate for work, leaving behind their household belongings.

<914
w219 fhafiin such circumstances, immediate dispossession is not feasible as the
- 4% [V ® £ f

/&

"/‘m}i?’ses"‘cannot be treated as abandoned.




20.That it is furtp i
€ , . ;
I submitted that Continuous monitoring is being carried out by
the conce
med depal‘lments and no fresh encroachment or construction has

taken place s; initiat; i
place since the initiation of proceedings before the Hon’ble Tribunal.

21.That it is also submitted that the number of families residing in the said “Basti”

has not increased; rather, it has decreased from 107 families at the time of

Initiation of proceedings to 99 families at present.

REHABILITATION MEASURES

22.That it is submitted that the State Government, taking into consideration the
socio-economic condition of the Bengali families displaced from erstwhile
East Pakistan (Bangladesh), has taken a policy decision for their rehabilitation.

That vide Government Letter No. 113/1-6-2026 Revenue Section-6 dated

03.02.2026, it has been decided that:

® 50 families shall be rehabilitated in Village Bhainsaya, Tehsil

Rasulabad, District Kanpur Dehat, on land admeasuring 11.137580
hectares recorded in the name of the Rehabilitation Department; and

— ® 49 families shall be rehabilitated in Village Tajpur Tarasoli on land

#admeasuring 10.530 hectares.

Uy ~That each family is proposed to be allotted 0.80 acres of land.

e
¥
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of the
Government Order dt. 03.02.2026 has been annexed
herewith as ANNEXURE R-3

23.That the process of rehabilitation is currently underway and is at an advanced

stage of implementation. Therefore, it is requested that an additional period of
06 months may kindly be obtained from the Hon’ble National Green Tribunal
to complete the process of rehabilitation of the Bengali families residing on

lake land in Village Nangla Gosai, Pargana Kithore, District Meerut, to
District Kanpur.

24 Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record

VERIFICATION

Verified at  lecrp— on this

~7 day of May, 2026, that the

_//3 T\ contents of the above affidavit from paragraphs 1 to 24 are believed to be

e /aqd correct to the best of my knowledge and belief. No part of it is

fsn Ta - (v'-u

ﬁe a‘nd nothing material has been concealed therefrom.
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